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12-01-2026

IN THE HIGH COURT OF JUDICATURE AT PATNA
CRIMINAL MISCELLANEOUS No.89077 of 2025

Arising Out of PS. Case No.-162 Year-2025 Thana- KALYANPUR District- East Champaran

Sudama Sah @ Sudama Kumar Sah @ Sudama Kumar S/O Nathu Sah
Resident of village- Gariba, P.S.- Kalyanpur , District- East Champaran
Babuni Kumari Daughter of Nathu Sah Resident of village- Gariba, P.S.-
Kalyanpur , District- East Champaran

Nathu Sah Son of Dasai Sah Resident of village- Gariba, P.S.- Kalyanpur ,

District- East Champaran

...... Petitioner/s
Versus
The State of Bihar
...... Opposite Party/s
Appearance :
For the Petitioner/s : Mr. Ajay Kumar Singh, Advocate
For the Opposite Party/s : Dr. Ajeet Kumar, APP

CORAM: HONOURABLE MR. JUSTICE RAJESH KUMAR VERMA
ORAL ORDER

Heard Mr. Ajay Kumar Singh, learned counsel for
the petitioners and Dr. Ajeet Kumar, learned Additional Public
Prosecutor for the State.

2. Learned counsel for the petitioners submits that
during pendency of the present bail application the petitioner no.
3, namely, Nathu Sah has been arrested. So the present bail
application with respect to him has become infructuous. Hence,
he seeks permission to withdraw the present bail application

with respect to petitioner no. 3.
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3. Permission is accorded.

4. Accordingly, the present bail application with
respect to petitioner no. 3, namely, Nathu Sah stands dismissed
as withdrawn as having become infructuous.

5. Call for legible up-to-date photostat copy of the
case diary as well as injury report in connection with Kalyanpur
P.S. Case No. 162 of 2025 from the court of learned CJM, East
Champaran at Motihari.

6. List this matter on 23.02.2026 or after receipt of the
same whichever is earlier under appropriate heading.

7. Till further order of this Court, no coercive steps
shall be taken against the petitioners (except petitioner no. 3) in

connection with Kalyanpur P.S. Case No. 162 of 2025.

(Rajesh Kumar Verma, J)
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